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JUDGEMENT 	
0 

Mr NV  Krishnan, A.-M 

The applicant has prayed that hist ransfer by the 

Annexure Al order dated - 26.4 #90 pursuant to Annexure A4 order 

of general transfers dated 15- ~ * '90 be quashed in so far as his 

transfer is concerned. 

2 	The applicant submitted that there was no.need to 

effect his transfer if the only reasong/, therefor 	was to 

accommodate the Person mentioned,at SI.No.2 of Annexure A4 

0-ho has been posted back to Cochin after serving a tenure at 

the hard station, Port Blair. ,  The applicant allegeA 
I 
that his 

W_ 
transfer to Goa was entirely unnecessary and he co 

I 
 uld 

f 
retaineze 

at Cochin . itse-If since three other persons w4ewere also being 

e*&2 



-2— 

transferred from Cochin by the Annexure A4 order in 

whose places substitutes have not been posted. 

3 	The respondents contended that the three persons 

at 51.No.7,8 &- 9 mentioned in Annexure A4 were being 

transferred to Por,t Blair only because there were 

surplus to the required strength at Cochin on the 

basis of certain yardstickXdf representation between 

civil and military personnel. 

4 	The learned counsel for the applicant submitted 

that if at all he ~7as to be transferr ed from Cochin l~ he 

I would prefer to be transferred straight away to any 

hard station* and that thereforep his present transfer 

from Cochin to Goa may be cancelled. In our view, this 
OL 	~,L 

is iza reasonable 	to the respondents and we v  there- 

fore, direct~ the respondents to consider this matter. 

5 	The learned counsel for -the respondents submitted-' 

~atithe.Bar that the,re-spondents undertake to transfer 

the applicant 1 to a,hard station 
) instead of insisting 

V_ 
on 	transfer to Goa. 

6 	In this view of the matter y  we find that it is not 

necessary for us to adjudicate whether the order of 

transfer is reasonable or-malafide at etc. 

7 	We close this application with the direction to the 

respondents to (qffect the transfer of the applicant from 

-GE Cochin to any hard station instead of transfering the 

applicant from GE,.C'ochin to C'WE(P), Goa as mentioned in 

Annexure A44 at 51..No. 17. 
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